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rice and 3.56.200 MTs of non-basrWlftl rice RAMESHWAR THAKUR): (8) The Infonna· 
have been exported. lion II as under:-

(t') RIce is exported mainly to Saudi s.No. Name of Stille No. of Courts 
Arabia", ..JAE, Bahrain, Kuwait, Muscat, Jor· 
dan, Iran and UK, etc. '2 . 3 

Cc) The target fixed for production of 
rice during 1992-93 II 7B.5 to 79 million 
tonnes. WhIle the exact target for export of 
rice for the year 1992-93 Is yet to be fixed, 
efforts will be to further expand rice exports 
to our traditional markets, subject, however, 
to avaIlabIIiIy of surpluses for exports. 
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154. SHRIMATI MAHENDRA 
KUMARI: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

WltheM~rofANANcebepleased 
to state: 

(8) the number of economic offences 
COUI1s In the country, State-wise: 

(b) the number of cases pending In 

1. Gujarat 1 

2. Maharashtra 1 

3. Kamataka 

4. Madhya Pradesh 1 

5. Kerala 1 

6. Delhi 

7. Andhra Pradesh 1 

B. Rajasthan 1 

9. Uttar Pradesh 2 

10. TamilNadu 2 

11. BIlar 1 

12. Ortssa 

these courts, State-wlse; (b)lnlormationlnr8Sp8ClofDiF8CtTaxes 

(c) 1he reasons therefor; 

Cd) the amount of revenue under IItlga· 
lion; 

Ce) whether the Govemme .. nt propose 
to open mora such courts; 

(I)' so, the detaOs thereof, State-wise; 
and 

(g) the other steps proposed to be 
taken for speedy disposal of the pending 
cases? 

1HE MIMSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

is 81 under:-

S.No. Hams of Stale No. 01 pending 

• 
1 2 

1. Gujarat 

2. • Mahanashtra 

3. 

4. 

5. 

8. 

Madhya Pradesh 

Kerala 

cases 

3 

1562 

15391 

668 

519 

98 

7737 
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s.No. Name of State No. of pending courtswasaccostedbylhelnter-SlaleCoun-
cases cD as uncler:-

1 2 3 

7. Andhra Pradesh 598 

8. Rajasthan 301 

9. Uttar Pradesh 1809 

10. TamilNadu 2107 

". Bihar } 255-
12. Orissa 

- Separate figures for the States of 
Bihar and Orissa are not available 

As regards other ralavant laws, the 
Information Is being collectad and the same 
wIU be ptaced on the Table of the House. 

Cc) The prosacutIons being criminal pro-
ceec:lings, the courts have to follow elabo-
rate procadura which Is tlma consuming. In 
many cases, fr8quent """"'_n11 are 
sought for by the accul8d. Procaedings are 
also delayed due to stay orders granted In 
some cases by the High Courts. 

(d) The offences under the Tax Laws 
aracrtmlnalproceeclngs In Which revenue Is 
not dIrecIly InvoIvad. Pra8eculions 818 filed 
for Infringement of various provisions c0n-
tained in the Tax Laws as _I as und8rthe 
!PC for giving wrong slaternent, cheatlngg, 
forgery etc. and It cannot be said that any 
specific amount 01 revenue .. under IIIiga-
lion. 

(e) and (f). The question of sening up of 
mora special courts tor economic offenders 
was dilallsed In the firsl meeting 01 the 
Inter-Slate Councl Ctlatrad by the Prime 
Mlnllllrandallendld by the Chili MInisIerI 
01 dIIar8III ... In October, 1990_ The 
prapouI tor I8IIIng up 01 33 more special 

--------------------S.No_ Name of St.,. No_ 01 COUtts 

1 2 

1: Bihar 

2_ Gujarat 

3. Haryana 

.4. Madhya Pradesh 

5. Maharashlra 

·6. Punjab 

7_ Rajasthan 

8_ TamilNadu 

9_ UItar Pradesh 

10. Delhi 

11_ west Bengal 

Total 

ptopOSBdto 
be opened. 

3. 

4 

1 

1 

1 

9 

2 

1 

4 

5 

33 

(g) The cases have to be disposed 01 by 
the concernecl courts overWhlchthe Central 
Government has no control. Howewr, the 
dapartmantalotricarsandGovemrnenlcoun-
sels have been Instructed 10 lake steps tor 
~flnallsalionotthependingcases. 

Remlbncu by FONign c:omp.m.. 
.,55. SHRI PRAKASH V. PATIL: Wi! 

the MInister of FINAN".,E be pleased to 
state: 

(a) whether all 'oralgn co,..,... are 
raquJrad to make exports to CCMr their 
fol8lgnlMllltal ..... asperthe MWpoIcron 
fontlgn m.tIillftlS; 


